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HIGH COURT FOR THE STATE OF TELANGANA AT HYDERABAD
(Special Original Jurisdiction)

FRIDAY, THE EIGHTEENTH DAY OF OCTOBER
TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HON’BLE THE CHIEF JUSTICE ALOK ARADHE
AND
THE HON'BLE SR! JUSTICE J. SREENIVAS RAO

WRIT PETITION Nos. 22965, 23585 AND 23586 OF 2020

WRIT PETITION NO: 22965 OF 2020

Between:

Mariyam Fatima, D/o. Arshad Husain Chanda, Aged about: 17 years, Occ. Student,
Rep. by her natural guardian father Sri. Arshad Hussain Chanda, S/o. Amijad
Hussain Chanda, Aged about. 52 years, Occ. Business, R/io. H. No. 11-6-845/1 to
845/9, Flat No. 204, B Block, YS Residency, Khairatabad.

..PETITIONER

AND

1. The State of Telangana, Rep. by its Principal Secretary, Medical and Health
Family Welfare Department, Secretariat Buildings, Hyderabad

2. Kaloji Nararayana Rao University of Health Sciences, Represented by ifs
Registrar, Warangal.

..RESPONDENTS

Petition under Article 226 of the Constitution of Intia praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue a Writ, Order or Direction more particularly one in the nature of
Writ of Mandamus by declaring the action of the Respondeiit No. 2 in not allowing
the petitioner to upload her application for second phase counseling for admission
into MBBS / BDS courses for the academic year 2020-21 undér Management B
and C (NRI) as illegal, arbitrary, unconstitutional and consequently direct the
Respondent No. 2 to allow the petitioner to upload applicetion for second phase
counseling for admission into MBBS / BDS courses under Management B & C

(NRI) for the academic year 2020-21 in the interest of justice.




1A NO: 1 OF 2020

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to
direct the Respondent No. 2 to consider and allow the petitioner to upload her
application in the online for second phase counseling for admission into MBBS /
BDS courses under Management B and C (NRI) for the academic year 2020-21,

pending disposal of the main Writ Petition in the interest of justice.

WRIT PETITION NO: 23585 OF 2020

Between:

Taaha Mariam, D/o.Mohammed Imtiazuddin, Aged about: 15 years, Occ. Student,
R/o. H. No.1-4-125/786 . Adarsh Nagar, Nirmal, Adilabad District. Telangana State.

...PETITIONER

AND

1. The State of Telangana, Rep. by its Principal Secret..y, iedical and Heaith
Family Welfare Department, Secretariat Buildings, Hy< '« akad

2. Kaloji Nararayana Rao University, of Health Sciences Represented by its
Registrar, Warangal.

...RESPONDENTS

Petition under Article 226 of the Constitution of Ir«i:= praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue a Writ, Order or Direction more particuiariv one in the nature of
Writ of Mandamus by declaring the action of the Responde:nt fio. 2 in not allowing
the petitioner to upload her application for Second Round / Mop-up Round of
counseling for admission into MBBS / BDS courses for the academic year 2020-21
under Management B and C (NRI) as illegal, arbitrary uiconstitutional and
consequently direct the Respondent No. 2 to allow the vetitioner to upload
application for Second Round / Mop-up Round of counse'ing for adrission into

MBBS / BDS courses under Management B and C (NRI!} for the academic year

2020-21 in the interest of justice.
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IA NG: 1 OF 2020

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to direct
the Respondent No. 2 to consider and allow the petitioner to upload her
application in the online for Second Round / Mop-up Ruund of counseling for
admission into MBBS / BDS courses under Management B and C (NRY) for the
academié year 2020-21, pending disposal of the main Writ Fetition in the interest

of justice.

Between:

Maliha Muneer Ahmed, D/o. Muneer Ahmed, Aged about: "¢ years, Occ. Student,
R/o. H. No.9-4-77/A146, Al Hasnath Colony, Tolichowki, Golu:ndia, Hyderabad.

..PETITIONER

AND

1. The State of Telangana, Rep. by its Principal Secretary. Madical and Health
Family Welfare Department, Secretariat Buildings, Hytzrinad _

2. Kaloji Nararayana Rao University of Health Sciences Represented by its
Registrar, Warangal.

...RESPONDENTS

Petition under Article 226 of the Constitution of Ir.si= praying that in the
circumstances stated in the affidavit filed therewith, the tigh Court may be
pleased to issue a Writ, Order or Direction more particula-iv one in the nature of
Writ of Mandamus by declaring the action of the Responde: »* *.o 2 in not allowing
the petitioner to upload her application for Second Rour:' / Mop-11p Round of
counseling for admission into MBBS / BDS courses for the academic year 2020-
21 under Management B and C (NRI) as illegal, arbitrar,, u:constiutional and
consequently direct the Respondent No. 2 to allow th. uetitioner fo upload
application for Second Round / Mop-up Round of couns: il tor arrnission into
MBBS / BDS courses under Management B and C (NRD for the academic year

2020- 21 in the interest of justice.
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IA NO: 1 OF 2020

Petition under Section 151 CPC praying that in the -0+ stances stated in
the affidavit filed in support of the petition, the High Court n"2'/ he pleased to direct
the Respondent Nc. 2 to consider and allow the pe *a-er to upload her
application in the onlfine for Second Round / Mop-up Rcunid of counseling for
admission into MBBS / BUS courses under Management & ani C (NRI) for the
academic year 2020-21, pending disposal of the main Writ = »titon in the interest

of justice.

Counsel for the Petitioner in all the Writ Petitions: SRt L. 7101 SING.,
' REPRESENTING SRI MIRZA SHAH M 7T BAKG

Counsel for the Respondent No.1 in all the Writ Petitions.
GP FOR MEDICAL HEALTH AND FAN LY WELFARE

Counsel for the Respondent No.2 in all the Writ Petition:.
SRI A. PRABHAKAR RAOQ, S.C. =~ KNRUHS

The Court made the following: COMMON ORDER




THE HON’BLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HON’BLE SRI JUSTICE J.SREENIVAS RAO

Writ Petition Nos. 22965, 23585 and 23586 of 2020

COMMON ORDER: (Per 1he Hon'ble the Chizf Justice Alok Aracihs)

Mr. L. Ram Singh, learned counsel represents Mr.Mirza Shah
Nawaz Baig, learned counsel for the petitioners.

Mr. A.Prabhakar Rao, learned Standing Counsel for Kaloji
Narayana Rao University of Health Sciences appears for respondent
No.2.

2. Learned counsel for the petiioners submits that the issue
involved in the Writ Petitions has been rendered academic on account
of efflux of time.

3. In view of aforesaid submission, the Writ Petitions are

dismissed as infructuous.

Miscellaneous applications, if any pending, shall stand closed. /

There shall be no order as to costs.

SD/- N. SRIHARI
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CC1#ON ORDER

W.P. Nos. 22965, 23585 ANL' . 586 OF 2020

DISMISSING THE V& .©" PEETITIONS
AS .. RUCTUOUS
Wi OUT COSTS




